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PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT
NOTIFICATION
NO: DPAL 10 SHASANA 2023, BENGALURU, DATED:29.03.2023

Ordered that the translation of FTDVFET APWEBDT ROTYBHBNYE).
POOBIETI (AT RBB) 959503, 2023 (2023 T TI0EEIT 939503 0835 02) in

English language, be published as authorised by the Governor of Karnataka under
clause (3) of Article 348 of the Constitution of India in the Karnataka Gazette for
general information.

The following translation of ToOFEdT AORE BT AONB/HBNY ). TOTTI T3
(3TN FBE) 959503 T, 2023 (2023 T TUEET ©9ost3 05 02) in English
language is published in the Official Gazette as authorised by the Governor of

Karnataka under clause (3) of Article 348 of the Constitution of India.
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KARNATAKA ORDINANCE NO. 02 OF 2023

THE KARNATAKA TRANSPARENCY IN PUBLIC PROCUREMENTS
(AMENDMENT) ORDINANCE, 2023

(Promulgated by the Governor of Karnataka in the Seventy Fourth year of the
Republic of India and First published in the Karnataka Gazette Extra-ordinary on
the 29t day of March, 2023)

An Ordinance further to amend the Karnataka Transparency in Public
Procurements Act, 1999 (Karnataka Act 29 of 2000).

Whereas the Karnataka Legislative Assembly and the Karnataka Legislative
Council are not in session and the Hon’ble Governor of Karnataka is satisfied that
the circumstances exist which render it necessary for him to take immediate action
to promulgate the Ordinance for the purposes hereinafter appearing;

Now, therefore, in exercise of the powers conferred by clause (1) of Article
213 of the Constitution of India, the Hon’ble Governor of Karnataka is pleased to
promulgate the following Ordinance, namely:-

1. Short title and commencement.- (1) This Ordinance may be called the
Karnataka Transparency in Public Procurements (Amendment) Ordinance, 2023.

(2) It shall come into force at once.

2. Amendment of section 6.- In the Karnataka Transparency in Public
Procurements Act, 1999 (Karnataka Act 29 of 2000), in section 6, in the first
proviso, for the words and figures “Rs.50.00 Lakhs”, the words and figures “Rs.1.00
crore”, shall be substituted.

The above translation of FVEEIT AWELDT AONB®HBNYE). HOCTTETI
(ST RB) 950503€T, 2023 (2023 T TIEET e90T3¢3 0B 02) be published in
the official Gazette under clause (3) of Article 348 of the Constitution of India.

THAAWARCHAND GEHLOT
GOVERNOR OF KARANATAKA

By order and in the name of the
Governor of Karnataka,

G. SRIDHAR
Secretary to Government
Department of Parliamentary
Affairs and Legislation
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